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The 30th November 2016
No. M-4-22/2015-9167/F.—In exercise of the powers conferred under Article 283(2)
of the Constitution of India, the Governor of Bihar is pleased to make the following Rules to

amend the Bihar Treasury code, 2011:-



2 IeR e (3ATURYT), 30 ddFaK 2016

1. Short title and commencement- (1) These may be called The Bihar Treasury
(Amendment) Code, 2016.

(2) It shall extend to the whole of the State of Bihar.

(3) It shall come into force at once.

2. The words "after the original bill is received back from the bank, both the bills
shall be attached together and sent to the Accoutant General with monthly accounts”
provided in Rule 110(B) of Bihar Treasury Code, 2011 shall be substitiuted by the words
"after the original bill is received back from the bank, only original bill is sent to the
Accoutant General with monthly accounts"

By order of the Governor of Bihar,
RAHUL SINGH,
Secretary (Expenditure).
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